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Ve have heard ﬁhe learned
éounsel for the applicant”and'the
leafned Senicr Standing Counsel
for Railueys. After protracted
h8cr1ng, the learned counsel for
the appllcant seeks leave to‘
u1thdraw this app11Catlon ‘mentioning
at the ssme time that -he may be :
allowed liberty to approach ‘this
Trlbunal with another oppllcat1on

:\an respect of any grievance of hlS

gnn this regard, Uue allou the

'-; r& uest ‘made by the learned counsel :
.?Pid dlemlss the application as '

. /ythdrawn._ The_applicant is giuen

o, %ﬁlberty to come up with 2 fresh ,

appllcatlcn. A1l the contentlons
raised herein are left cpen, In
the circumstances of the case,’
no order as tc costs,
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